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AUTHORITATIVE ENGLISH TEXT
H.P. Ordinance No. 2 of 2012

THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND LODGING
HOUSES) AMENDMENT ORDINANCE, 2012

Promulgated by the Governor of Himachal Pradesh in the Sixty-third Year of the Republic
of India.

An Ordinance further to amend the Himachal Pradesh Tax on Luxuries (in Hotels and
Lodging Houses) Act, 1979 (Act No.15 of 1979).

Whereas the legislative Assembly of Himachal Pradesh is not in session and the Governor is
satisfied that the circumstances exist which render it necessary for her to take immediate action;



NOW,THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the following
Ordinance:-

1. Short title—This Ordinance may be called the Himachal Pradesh Tax on
Luxuries (In Hotels and Lodging Houses) Amendment Ordinance, 2012.

2. Insertion of new section 6-E.—After section 6-D of the Himachal Pradesh Tax on
Luxuries (in Hotels and Lodging Houses) Act, 1979, the following new section shall be inserted,
namely:-

“6-E. Special provisions relating to exemption from payment of luxury tax by proprietors
of mew hotels in tribal and hard areas.- (1) Notwithstanding anything contained in this
Act, if the Government is of the opinion that in order to promote tribal and hard area
tourism in the State, it is necessary and expedient, in the public interest so to do, it may
notify a scheme, and exempt the registered proprietors of new hotels in tribal and hard
areas come into operation after 1* April,2012 from the payment of luxury tax for a period of
ten years from the date the hotel commences operation, subject to such restrictions and
conditions as may be specified in the said scheme.

(2) Notwithstanding anything contained in sub- section (6) of section 4, no proprietor
of such new hotels shall, during the period when the exemption under sub-section(1)
remains in force, collect any sum by way of luxury tax for the luxury provided in
such new hotels.

Explanation.—For the purpose of this section tribal and hard area means,-

(1) District Lahaul and Spiti,

(i)  Pangi and Bharmour Sub Division of Chamba District,

(ii1))  Dodra Kawar Area of Rohru Sub- Division,

(iv)  Pandrah Bis Pargana, Munish Darkali and Kashapat Gram Panchayat of Rampur
Tehsil of District Shimla,

(v) Pandrah Bis Pargana of Kullu Distrit,

(vi)  Bara Bangal Areas of Baijnath Sub Division of Kangra.

(vii)  District Kinnaur,

(viii) Kathwar and Korga Patwar Circles of kamrau Sub- Tehsil, Bhaladh Bhalona and
Sangna Patwar Circles of Renukaji Tehsil and Kota Pab Patwar Circle of Shillai
Tehsil, in Sirmour District, and

(ix)  Khanyol- Bagra Patwar Circle of Karsog Tehsil, Gada- Gussaini, Mathyani,
Ghanyar, Thachi, Baggi, Somgad and Kholanal of Bali-Chowki sub Tehsil, Jharwar,
Kutgarh, Graman, Devgarh, Trailla, Ropa, Kathog, Silh- hadhwani, Hastpur,
Ghamrchar and Bhatenhar Patwar Circle of Padhar Tehsil, Chiuni, Kalipar,
Mangarh, Thach- Bagra, North Magru and South Magru Patwar Circles of Thunag
Tehsil and Batwara Patwar Circle of Sunder Nagar Tehsil in Mandi District.”

(URMILA SINGH)
Governor,
Himachal Pradesh.
(K.S.CHANDEL)
Secretary (Law)
Shimla

Dated:



